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I THE CEINTEAL ADMINISTRATIVE TFRIEBUNAL: JAIPOR BEWNCH:JBIPTR.
DA M. 262/96 & MA 202/96 Date of order: 27.5.97.

Fadha Klshan, gcn of Shri Gopal Lal, B/o Village Aligarh,
District Tonk (Rajasthan) .
: Applicant
Versus

1. ‘Union of India through the Secrstary, Ministry of
Telecommunication, Deptt. <f Telecom, uanchar Phawan,
New Delhi.

2. The Director (Tcl_-um), Failway BElzctrification
Froject, E-1,'10, <Community Centve, Janakpuri, Mew
Delhi.

3. The Divisiocnal Engineer, Telegranph (RE), PRailway

Electrification Project, Paota.

4. The Assziztant Enjyinzser, Telegraphs, Railway
Electrification Froject, Divigion, ZSawai Madhopur.

.+ Respondents
None is present for the applicant

CORAM: |
HOU'ELE ZSHRI RATAIl PEAEAZH, MEMEER (JUDICIAL)

FER HOW!'BLE ZHRI RATAN FPRAVAEH, MEMEBEFR JUDICIAL

The applicant herein S3Shri Ra dha Tishan haz approached
this Tribunal under Secticon 1% of the Administrative
Tribunal's Act, 1925 to get a ﬁe:laration that retrenchment
of the applicant by the respondents he Aeclared illeqal and
they may ke 3i c:t&] ts reinstate him in service with all
back wages and consequéntial benefits.

2. The facts= le

ﬂ

tT’

ant and ag aztated ky the aprlicant in
short ars that the applicant was registered in the Emrl~"mmnt
Exchangs, Tonlk vide Registratioﬁ No._u_7/lﬁ°ﬁ .'fW1 a memod
dated 25.6.1923 izzusd by  the birector General, Post &
‘Telegrazh and addrezsed o Genezral Manajer (Pailway
Electrification) Adated -~ 1.11.1981 it waz desired that a
candidate registered with the Employment Exchange and engaged
>by Musteriné Gfficer beyond 16 I'me  from  the oconc ed
Employment Exchange ‘may ke treatzd ae sponscred if their

names are gent to the concerned by the Bmployment Exchange




D

The name of the applicant was sponscored vide letter dated
1.1.1927 bat 'the qdate r?h /the péricézogis spongorship was
treated is 2.4.1%34. The name =fF the appliczant was sponscored
“n certain ferms egpecified in Annexure A1 including the rate

of pavment per day, entitlement of holidays and zre ically

Eu

mentioning kthat there shall Le no guaranteze of emplovment in

regular service and permanency in the department. It was also

provided  that  they can be removed from work, 1if found

by  the Party Incharge i.e. Junior Enjineer,

10

unsuitakl
Azziztant Engineer and that they zhall ke regquired to work
any where in fawai Madhopur (RE) Divieicn. The applicantr
worked upbs June, 1957 for a perisd of 273 days é per
details‘given in Annexure A,'2. However, the applicant was
retrenched illegally by the reapondents w.e.f. 20.6.1937. He
rrotested regularly to the respsndents and has sent a last
rapresentation on 19.12,19%5 (Annz.AZ). Aggrieved, .hé has

approached the Tribunal to claim the afcoresaid reliefs

3. Thiz QA has bkeen penling sdmiszsion zince 7.5.1996. It
wag earlier dismissed in default on A.0.19G7. It was restored

on Z0.2.1997 tmt koday al hés appeared on kehalf of

0]

2 nan

in

the applicant inspite of repeated calls.

4. I have :onsidered the grievance of.the applicant in the
OA. The arplicant has miszerakly failed teo evhibit that why he
could not apprcach the Tribunal or the Cempetent Court after
his alleqged vretrenchment on 30.5.1987 . Hiz repreasntation
dated 1%,12.199%% (Annexure A/3) alss  dees  net extend
limitaticn. There is no merit in the OB which is alsc karred

by limitation.

5. Accordingly, this 0 iz Aismiszed at the stage of
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ed accordingly.

.A. Mo 202 /96 also
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(RATAN PRAFA

MEMBER (JUDICIAL)



